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1e u.VeeranJQneyulu 4, iMitnasala Venkateswarlu
. 5, Sidfil Girish Babu '
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3, Shaik Janisaheb 7. U.V.iphana Reo | applicant.
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11 COURT
TYPED BY - CHECKED BY

COMPARED BY APPROVED BY

1N THE CEWNTRAL ADMINISTRATIVE TRIBUNAL
QYDERASAD BENCH HYDERABAD

THE HON'BLE SHRI R.RANGARAJAN : M(A)

AND

THE HON'BLE SHRI B.S:iJAI PHRAMES%H?
Mm{J

pAtED: DA {Q{ (QKQL

OROERS JUDGMENT
A /Ry At GPriiae

in

orono. (8L /Cljg_u

ADMITTED AND I!TERIﬁ DIRECTIONS 1SSUED

ALLOWED

DISPBSED OF WIfH DIRECTIONS

DISMISSED ° A : - -
‘ l. ]

DISMISSED AS I THDRAWN

ORDERED/REJECTED

"N ORDER AS 70 CC3TS

sargT erfgsy
Cemral Administiativa Irihun::

899 / DESPATCH
16 DEC 1999 .
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7 IN THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT  HYDERABAD
| - -~ FORM . III. -
Application filed under Ryle~8(3) Read with Ryle 4(5) (2] of
Central Administrative Tribunal (Procedure) Ryles, 1987

M.h.No. Vb)) of 1997

. in
o O.4.No. 162 of 1997
Betwegn: - |
1) B,Veeranjaneyulu, s/¢ Subr?%manyachari,

. aged 54 years, Occ: TTA, U/0 Telephone Exchange
- Chirala, Prakésam Dt., 5/0 Chirala ’

2) Katta Ladhuraju, s/o Subﬁayya aged 46 years
- Occ: TTA 0/5 telepnone Exch;nge, Cngole, '
r/¢ Ongole, - |

3) Shaik Janisaheb, s/o Khaja Saheb, aged 49

ears, Ucci TTA, O/0 Tolephone Exchange,
ngole, r/o Ungole

4) Mitnasala Venkateswarlu, s/ M.Papaiah, aged
- 28 years, Ooc: ITA, 0/0 Telfpnone Exchange,
Ongole, r/o Cngole |

5) Siddhi Girish Babu, s/0 Veershrabmacharyulu,
. aged 46 years, Ccc: TTA, 0/0 Telephone
Exchange, Ungole, r/o Ongole

6) Karicheti Jalaish, s/0 Rathaishs, aged 49 yrs.,
. Occs TTA, O/0 Telephone Exchange, Addanki,
r/o Addanki,Prakasam District

7) U.V. Mohan Rao, s/0 Subbarao, aged 33 years,
. Occ: TTA,; 0/0 Telephone Exchange, Kandukur,

S Przkasam Dt., r/o Kandukur, Prakasam Dt. vee &pplicants/

: dpplicants

; ©oan.d

1) Union of India, rep. byithe Secretary,
’ . Telecommunications, Sanchar Bhavan,
‘Ashoka Road, New Delhi .

2) The Chief General Menager, Telecommynications,
AP, Telecom Circle, Hyderabad

3) The Telecom District Manager, Ongole

.»+ Respondents/
Respondents

Tﬁe applicants submit that they éfe all working as
- "Telecom Technical Assistants and have successfully completed
the qualifying Screening Test held on 29-1-'95 for promotion
to the post of JT0s, As per the Statutory Rules dated 8-2-'96 .
amended Ryles dated 14-10-'96, all of them are to be placed

either as the first lot in the entire Select Fanel or as the

"~
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First lot in all the officials who passed the said [qualifying

Screening :est. Byt curiously the fespondent authorities in

flagrant violation of the Statutory Rules vide their letter
bearing No. TA/STB/101-2/JT0-IRG/Misc/11 dated 9=12-'96
sent for Training for promotion-to JIUs posts certain Pls/

TA/AEA/WOs another cadre who are 2lso in the Select Panel,

 who pasced the said Qualifying ScreeningTest and are to-be

placed below the Cadfg of TTAs to which the applicants belong.
the Respondent authoritiés also promoted some of the PIs/T&/
AEA /WO aé JT0g vide their letter dated 19-12-'96|, Impugning
the action Of th respondent authorities and the gaid‘letters,
on this day ‘all the above applicants filed the abgve C.4. for

a declaration, interalia, thatthe said action of the respondent

authorities as illegal etc. and for a consequential direction

to send the TTAs the Cadre to which the applicants belohg

before them as per fhe Statutory Rules.l The appli
therefore, submit that all of them have gbt commor

action, .common interest in the matter and the nat

icants,
h cause of

are of relief

.prayed for is one and the same, and as such they may be permitt

to join together to file a single O.4.

PR AYER:

It is, therefore, prayed that this-Hon'ble Iribunal
may be pleased to permit the applicants to joiﬁ together
and file a single Original Application in the interest of

‘"3ustice-and pass such other Order or Urders as ﬁhis Hon'ble

Tribunal deems fit end proper in the ends of justice} '

Particulars of BankDrafE/Poétal.Urdgr

1) Name of the Bank on which drawn: Nil
2) Demand Draft No. 3 Nil |
- : on ¢ Nyl
%) Indian Postal Order No; Nil
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IN THE HON'BLE CENTRAL ADMINISTRATIVE
. TRIBUNAL, HYDERABAD BENCH AT
_ BYDERABAD

D4 "] SRR 6‘\ _ Car
@1-*——16\%__, . Application filed under Ryle=-8(3) r/w
Rule 'h(5s(a) of Central Administrative

L ot

(o (}%ﬁ,mh

r(ﬂ[/a/\]w(/\,f,

Tribunal{Procedure) Rules, 1987
T apee : .

% - -t" r

M.ANo. QN of 1997

in

r A
A .

. +

IV

- _
_0.4. No., (62 of 1997 ~

PETITICN FOR GRANT OF PERMISSION
TC FILE A SINGLE O.A.

Filed on: 20=1-'97 /\)

Filed by}
= Xon Yo X Xow Xom Kim KXo X

M/s. P.N.A. CHRISTIAN
- SHOBHNA MOKAAT
G. SATISH MANOHAR
ADVOCATES
10-3-1/3, (First Floor)
£aST MARsEOPAL
SECUNDERABAD-S%LOLE'ZS.

for Applicants/Applicants
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4} Name of the Issuing P.0: Nil
5) Dgte of Issue of PO: Nl

6) Post Uffice at which payable: Nil

10) List of enclosures ¢ Nil

VERIFICATION

We, B.Veeranjaneyulu, Ketta ludhuraju, Shaik

| Jhahi Sahéb, Mitnasala.Venkateswarlu, Siddi Ginish
Béﬁﬁ, Kaficheti'Jélaiah and U.V. Mohan Rao, the
appllcants in the above 0C.A. do he"eby verify RREX
ﬁmx &nd state that the contents of the Fara Ng.1
are frue te the best of our knowlasdge and that

we have not suppressed any material facts, .
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